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Pendency of this O«A. shall ret
stand as a bar before the Respendents to .
give due ceonsideration to the grievances
of the applicant as raised in Annexure.3
dated 2.5.2003 and grant him the necessary
relief.

Send copies of this erder aleng with
notice teo Respondents and free cepies of this
order be handed over to the learned counsel

of both the sigdes. | 51
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